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THE PATENTS ACT, 1970
(38 of 1870)
&

The Patents Rules, 2003
REQUEST FOR TERMINATION OF COMPULSORY LICENCE
[See section 94; rule 102(1)]

1. Name, address and VB oot stecmr s b e e re s e e esa s e
nationality of the applCaNnt{S). ..o s
hereby apply for the termination of the compulsary
licence granted to

............................................... by the order of the
Controllerdated.............coovinninen under patent No/
2. Certified copies of the NO et iei e ireeieeeranreenes dated........cooooviiiiiinin
documents are to be granted 10.........ocoiimiiinienreniie for
enclosed in duplicate. which the patentee ..o

liwe declare that | am/We are the patentee for the
above mentioned patent
l/we declare that l/we derive titie/interest in the patent.

Ihwe make the above mentioned request for termination
on the following grounds, namely:

...........................................................................

3. Complete address InClUdING  ....oor e e
postal code and state along liwe declare that the facts and matters stated herein are
with telephone and fax true to the best of my/our knowledge, information and
number(s). belief.

The details of documentary evidence in support of
my/our interest and the grounds stated above are given
i below:

4. To be signed by the ) ST SOV P OO PO PP UPIOPPPPRO
applicant(s) or by his (D) e eeeerretr s et en et e et
authorized registered patent (€ wonreeeere e eimre st e e nie stz ae e
agent. My’/our address for service in India is: >

5. Name Of the nafural person T s
who has signed.

Dated this .........coceenene. dayof........oooiiiiiiii, 20
Signature . ¢
( )°
To
The Controller of Patents,
The Patent Office,
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